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SCHEDULE - |
FORM A - PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India

(Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
SENTINAL CAPITAL LIMITED

Name of Corporate Person

SENTINAL CAPITAL LIMITED

Date of Incorporation of Corporate
Person

Authority under which Corporate
Person is Incorporated/ Registered

27/02/1991

RoC - Mumbai

Corporate Identity Number /i
Limited Liability I[dentity Number
of Corporate Person

U99999MH1991PLCO60539

Address of the Registered Office
and Principal Office (if any) of
Corporate Person

D-BASEMENT, 195, ARCADIAN, N. C. P. MARG,
NARIMAN POINT, MUMBAI, Maharashtra,
India, 400021

Liquidation Commencement Date
of Corporate Person

25/08/2025

Name, Address, Email Address,
Telephone Number and the
Registration Number of the
Liquidator

Name : Mr. Sandeep Jawaharlal Singhal
Registered Address : 313/314, Giri Shikhar,
Plot No. 8891, Opposite Goenka Hall,

J B Nagar, Andheri(east), Mumbai City,
Maharashtra, 400059

Email Id - sandeepjsinghal@hotmail.com
Contact Number - 9820060027
Registration Number:
IBBI/IPA-001/IP-P00519/2017-2018/10920

8. | Last Date for Submission of Claims 24/09/2025

Notice is hereby given that SENTINAL CAPITAL LIMITED has commenced Voluntary

liquidation on August 25, 2025.

The stakeholders of SENTINAL CAPITAL LIMITED are hereby called upon to submit a proof

of their claims, on or before Sept 24, 2025, to the liquidator at the address mentioned

againstitem 7.

The financial creditors shall submit their proof of claims by electronic means only. All other

stakeholders may submit the proof of claims in person, by post or by electronic mean.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 30/08/2025 SANDEEP JAWAHARLAL SINGHAL
% IBBI/IPA-OOl/IP-P00519/2017-2018/10920

(Voluntary Liquidator of SENTINAL CAPITAL LIMITED)
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2 Conlimmed from prewinus gaee..
Restated Standalone KPlindicators

(Rupees in Lakhs, excepl EPS, % and ratios)

The Basis of Allotment was finalised in censultation with the Designated Stock Exchange, being NSE Limited on August 28, 2025,

I ey e 1) Allotment to Individual Investors (After Technical Rejections)
Partictlars Fi al Ye I:“E F:: “'I&I Yo ded Fi M.."a_ | ::a Inm':'; 'EFE 'W-H :;E :Eldﬂd The Basis of Allotment to the Indnvidual Investors, who have Bid at cut-off Price or at or above the |ssue Price of Rs. 145/ per Equity Share, was finalized in consultation with
'.:““:E . ﬂ“ ;1[&1‘5 'g'":h a1 f';t& p '::"“': 31 li:l]i! ; :'m""h p 1_"'2“23 NSE Limited. The catagory has been subscribed to the extent of 285,63 times, The total number of Equity Shares Allotted in this category s 15.86.000 Equity Shares to 793
. ar 2 E : arc y art : successiuf applicants. The details of the Basis of Alotment of the said category is as under:
Revenue from operations ™ 6,051.52 NA, 4,643.21 3,591.49 R e Total oo Equity Froporiiona S e T
: a 1 T— 230 : T = : ares 0. al No. of Equ roportionale a umber of success 0.
E;T“g;ﬂ? fevenbe tiom Dpprations 323333 45 (0.38) Eg%g EH 57 89 f:. applied lor Applications Et:: Shares applied in 31:: Shares allottees to applicants (alter shares allocate 5[:;;::":"'
EBITDA (5] Maran™ fg 55'% ' 14 EE% : gé% (Category wise) received thiz category availahle applicants rounding) allotted
EBIDTA f;m}wt:rggm on period™ 96.70% : 154 09% e () 2 @) 4) (5) (6) {7} {1y (12 Ll L
AOCE (017 pe Y .'l[}l'i!':» T T '?ﬂ TRIT 1 2,000 226,502 100 45,30,04,000 100 15,686,000 793 226502 793 15,86.000 {
Eur{EHILH]a:Iiﬂ""- 1' = L1 : y EJB T35 =5 ﬂl Total 2.26.502 100 | 45,30,04,000 100 15,686,000 783 15,686,000
Operating Cash Flow® 507 96 7 'ﬁﬂ] 054 88 [940.63) 2)  Aliotment to Non-Institutional Investors- Above Rs. 2 Lakhs and Upto Rs. 10 Lakhs (After Technical Rejections)
AT 3 U?éi 95 I:I}IEB:I '[;I-EM- ;ﬁ- 4 EEI’ The Basis of Allotment to the Non-Institutional Investors, who have Bid at cut-off Price or at or above the Issue Price of Rs. 145/- per Equity Share, was finalized in
ROE/ RONW™ 3:3 lﬁ% A ‘353?& W 3'1% n g'g'};, consultation with NSE Limited. The category has been subscribed to the extent of 312.98 times. The fotal nember of Equity Shares Allotted in this category is 2,25,000 Equity
Epa T 9' 5 |; D o) = = Shares to 75 successful applicants. The details of the Basis of Allotment of the said category i as under;
Restated Consolidated KP1 indicators | | o H:' n::ﬁ;? H:i?:;l;ni::s e Tn:am:hn[ﬁha:rhﬂ % Wil T a::::::snilu TRIES . T SRR | RYMER BARIEl
(Rupees in Lakhs, excepl EPS, % and rafios) | | Mo. | | Eall:fm il “m i total | P ol fotal | shares available | oo | allocated/alloited (14)-(7)
For the period ended March 31s1, 2025 |Financial Year ended March 3151, 2024 | Financial Year ended March 3151, 2023 1 3,000 20,324 0 B.09.72 000 57 305998 £9:20324 2 07.000 1771 ER
Revenue from operations ™ 7698.07 4643.21 3501.49 2 4,000 %3 | 4 38,12,000 5 9523 3:953 9,000 §23.24
Growth in Revenue from Operations D31k il i 3 5,000 394 ? 19,70,000 3 3879 1:394 5,000 976.56
EBITDA™ 2565.23 909.21 357.83 4 6,000 fi11 3 36.66,000 5 6.170 2611 B.000 169.78
EBITDA (%) Margin™ 33.32% 19.58% 9.96% Grand Tolal 22,282 | 100 7.04.20.000 100 2.25,000 4.47.000
EBITDA Growth Period on Period '™ 182.14% 154.00% : 3)  Allotment to Non-Institulional Investors- Above Rs.10 Lakhs (After Technical Rejections)
ROCE (%)™ 37.42% 24.74% 10.14% The Basis of Allotmeant to the Non-Institutional Investors, who have Bid at cut-off Price or at or above the Issua Price of Rs. 145/- per Equity Shara, was finalizad In
Current Ratio ™ 203 119 1.20 consultation with NSE Limited. The category has been subscribed to the extent of 631,81 times. The total number ol Equity Shares Alotted in this category s 456000 Equity
. ~ . ahares to 152 successiul applicants. The details of the Basis of Allotment of the said category is as under:
hfl z ] ek} i sttt
I?E;TIHH AN [1&:555;1: ;;ii; g:iﬁé; Sr. | Mo. of Shares applied Number of o to Total No. of Shares % to Proportionale | Ration of allotiees | Total No. of shares Surplug/
- : - ' Mo. | for (Category wise) |applications received | lotal |applied in each category| lotal | shares available lo applicants allocaled /allotted | Deficit (14)-(7)
ROE/ Rohw™ N.71% 36.31% 3.99% ) 2 TE]] 14 (5) (B) 7 [0) (14) (16)
EpS" 14,04 1 T 00 J5207 az.68 | e, 10, 7%, 000 Aa.76 4,22 607 57 ] Ial i 4,23.000 976
Notes: Z a00d 1249 3.28 | 99,92 000 .47 14,954,716 3 1244 15.000 4,28
: . d o0 333 0E7 | 29.97.000 1.04 30B698 1 353 3, (D .66
(1). Revenue from operations s the revenue generated by our Company. 3 10000 358 084 | 500,000 1.95 4,008.07 | 258 3,000 0 66
(2) Growth in Revenue in percentage. Year on Year 5 11000 8] 021 B.81,000 0.31 55081 D | 1 | ; .00
(3] EBITDA S calciated as Profithefore tax + Depraciation + Interest Expenses - Other Income & | 1 3000 146 T 038 | 17 52000 061 174B.04 K | 146 | % (000 066
{4) EBITDA Margin' is calcwiated as ERITDA divided by Revenue from Operations BE 13000 82 022 | 10.66.000 0.37 QR1.78 0 | i ; - 0.00
{5) EBITDA Growth Rate Year on Year in Percenfage 8 14000 108 028 | 15,26.000 .53 1,-305.05 0| 1 | . .00
(6} ROCE: Relurn on Capilal Employed is calcwated as EBIT divided by capilal employed, which is defined as shareholders  equity plus fong-term debl e 15000 57 015 8,55,000 0.30 682,46 0 ! 0.00
(7} Cuurrent Ralio: Current Assef over Current Liahilties :E :?DDE :i 008 | 1'33":'[*“} ”'E: ;;‘ ?E’ 2 1 i ' 0.00
(8] Operating Cash Flow: Net cash infiow from operating actiifies. 7] wggu EZ] g E; 213333 3'1 3 ?553: g 3 | - E'EE
(3) PAT (s mentionedas PAT for the perfod . . B _ 13 18000 g 0.02 1,71,000 0.08 107.76 0 1 : 0.00
(100 RUE/RohW is cafculaled PAT divided by shareholders ' equilly (Standalone Basis), PAT attributabie 1o equity holders of the parent divided by equily allribiulable to owner of the T4 20000 26 EE 0,720,000 .32 RE0.75 0 1 0.00
company rﬂunsu_-'rﬂafmn Basis) 15 21000 24 0.0f 504,000 0.17 267.35 0 1 0.00
(11} ERS is mentioned as EPS for the perfod. i6 23000 B 0.02 1,32,000 0.05 71.64 0 1 0.00
PROPOSED LISTING: SEPTEMBER 01, 2025* o R panlis I o
The Issue was being made through the Book Building Process, interms of Rule 19(2)(b){i} of the Securties Contracts (Regulation) Rules, 1957, as amended (“SCRR") ] 25000 16 0.04 4 00,000 0.14 141,57 ] 1 | . 0.00
read with Regulation 253 of the SEBI ICDR Reguiations, as amended, wherein not more than 50% of the Net Issue was available for allocation on a proportionate basis 20 26000 B 002 2,08,000 0.07 95.78 0 1 | - 0.00
to Qualified Institutional Buyers {"0IBS", the "QIB Portion®), Our Company in consultation with the Book Running Lead Manager has allocated upto 60% of the QIB Grand Total 38,086 100 28,81,06,000 100 4,56,000 | 456,000 100.00

Portion to Anchor Investors on a discretionary basis in accordance with the SEBIICDR Regulations (“Anchor Investor Portion”). Further, not less than 15% of the Met
Issue was made avallable for allocation on a proportionale basis to Non-Institutional Bidders {out of which one third was reserved for applicants with an application
siza of more than two lots and upto such fofs equivaient to not more 10,00,000 and two-thirds was reserved for applicanis with application size of more than
10,000,000} and not Iess than 35% of the Net Issue was made available for alocation to Individual Investors in accordance with the SEBI ICDR Regulations, subject to
valid Bids being received at or above the Issue Price. Further, Equity Shares were allocated on a proportionate basis to Eligible Employees applying underthe Employes
Resarvation Portion, subject tovalid Bids being received at or above the 1ssue Price. All potential Bidders (except Anchor Investors) were reguired to mandatorily utilise
the Application Supported by Blocked Amount ("ASBA") process providing details of thelr respective ASBA accounts, and U D in case of Individual Investors using
the UP! Mechanism, If applicable, in which the correspanding Bid Amounts will be blocked by the SCSBs or by the Sponsor Bank under the UP| Mechanism, as the
cdase may be, to the extent of respective Bid Amounts. Anchor investors were not permitted to participate in the Issue through the ASBA process. Fordetails, see” [ssue
Procedure "beginning on page 313 of the Prospectus. The investors are advised to reter to the Prospectus for the full text of the Disclaimer clause pertaining to NSE. For
the purpose of this Issue, the designated Stock Exchange will be the NSE Limited. The trading is proposed to be commenced on or before September 01, 2025*

* subject to the receipt of listing and trading approval from the NSE ("NSE Emarge®).

SUBSCRIPTION DETAILS

The bidding for Anchor Investors opened and closed on August 21, 2025. The Company received a total of 05 Anchor Investor Application Forms from 05 Anchor
Investors for 17,596,000 Equity Shares and the aggregate amount collected from applications made by such Anchor Investors was Rs. 25,46,20,000/-. A total of
13.50,000 Equity Shares were allocated under the Anchor Investor Portion at Rs 145/- per Equity Share (including a share premium of Rs 135.00 per Equity Share)
aggregating to Rs. 19,57, 50, 000/-,

The Issae (exciuding Anchor investors Porfion) received 2,89,681 Applications for 95,97 .50,000 Equity Shares (befora technical rejections) resulting in 305.02 tmes
subscription (including reserved porfion of market maker). The details of the Applications received in the Issue from various categories are as under (before technical
relections):

Detail of the Applications Received:

4) Allotment to QIBs excluding Anchor Investors (Alter Technical Rejections)

Allotment to (UBs, who have bid at the |ssue Price of Rs. 145/- per Equity Share or abova, has been done on a proportionate basis in consultation with NSE Limited. This
category has been subscribed to the extent of 160.45 times of QI8 poartion. The tetal nurmber of Equity Shares allotted in the QIB category is 861,000 Equity Shares, which
were allofted to 8% successful Applicants,

Category FIS/BANKS MF'sS IC'S NBFC'S AlF FPI VCF TOTAL
(B[] 25,000 48,000 11,000 214,000 3,49,000 216,000 9,000 9,06,000

5) Allocation to Market Maker (After Technical Rejections & Withdrawal): The Basis of Allotmeant to Market Maker who have bid at Issue Price of Rs. 145/- per Equity Shares or
above, was finalized in consultation with NSE Limited, The category was subscribed 1.00 fimes i.e. for 270,000 Equity Shares the tofal number of shares allotted in this
category is 2,770,000 Equity Shares. The category wisa details of the Basis of Allatment are as undar;

No. of Shares Applied | No. of Applications | % to | Total No. of Equity Shares | % ol |No. of Equity Shares allocated Ratio Total Number of | Surplus/
for (Category wise) received total | applied in this Category | total / allotted per Applicant shares allotted | Deficit
2,70,000 1 100 2 70,000 100 270,000 111 2.70,000 1
Total 1 100 2 70,000 100 270,000 270,000 0

) Allotmentto Anchor Investors (After Technical Rejections)
The Company in consultation with the BRLM has allocated 13,50.000 Equity Shares to 05 Anchor Investors at the Anchor Investor issue price of Rs. 145/- per Equity Shares in
accordance with the SEBI ICDR Regulations, This represants 60% of the QIB Category,

CATEGORY FIS/BANKS MF'S IC'S NBFC'S AIF FPI OTHERS TOTAL
AKCHOR - - = - 6,90,000 660,000 - 13,50,000

The Board of Directors of our Company at its meeting held on August 28, 2025, has taken on record the basis of allotment of Equity Shares approved by the Designated
Stock Exchange, being NSE Limited and has aliofted the Equity Shares o various successful applicants, The Allotment Advice Cum Refund Intimation will be dispatched to
the address of the investors as regestered with the depositories, Furthes, instructions to the SCSBs have been dispatched mailed for unblocking of funds and transfer o the

Sr. Category Number of | No. of Equity | Equity Shares Reserved | No. ol times Amount (Rs.) Public Issue Account on or before August 29, 2025, and payment to non-Syndicate brokers have bean issued an August 29, 2025. In case the same |5 not received within
No. Applications | Shares applied as per Prospecius subscribed ' ten days, investors may contact the Registrar to the issue at the address given befow. The Equity Shares allotted to the successful allotteas shall be uploaded on or before
1| Individual Investors 2,28,209 | 45,64,33.000 15,86.000 283 63 6i7.47,10,92,000.00 August 29, 2025, for credit into the respective baneficiary accounts subject to validation of the account detaits withy the depositories concerned. The Company is in the
9 g;ﬁﬂ-lﬂﬂﬂtutlﬂim Investors (More than ¥ 0.2 million and upto 99 718 747.77.000 295 000 312 94 10,40,74,49,000.00 process of obtaining the listing and trading approval from NSE Limited and the trading of the Equity Shares is expected to commence on Septembar {1 : 2025,
million} Note: All capitalized terms used and not defined herein shall have the respective meaning assigned to them in the Prospectus dated August 28, 2025 ("Prospectus”).
3 |Non-institutional Investors {above T1 million) 34,662 29,30,80,000 456,000 631.81 42 49 63,40,000.00
4| Qualified Institutional Bidders (exciuding Anchors Investors) o1 1,81,90,000 9,06,000 16045 | 20,03,75,50,000.00 (__INVESTORS, PLEASE NOTE )
5 |Market Maker 1 2,70,000 2,170,000 1.00 5.868,75,000.00 Referring to Page No. 87 of Prospectus under the Chapter “Capital Structure”. Number of locked in Shares as on the date of this advertisement is
Tokal £30,951 99,97,56,190 §1.95.080 JBUE  [1,99,55,99:e9,000.00 Category of Shareholder Number of locked in Shares As a % of tatal share s held
Final Demand Promuters and Promoter Group 1.11,60,580 83.05
A summary of tha finai damand as per NSE as on the Bid/ 1ssue Closing Diate at different Bid pricas is &s undar; Butlic 91 43019 16.05
sr. No. Bid Price No. of Equily Shares % to Total Cumulative Share Total Cumulative % of Total The details of the allotment made would also be hosted on the website of the Registrar to the Issue, Maashitla Securities Private Limited at www maashifla.com
1 137 5,04,000 .03 E‘_:'qmﬂ 0.09 Al future correspandence inthis regard may kindly be addressed to the Registrar to the 1s5ue quoting Tull name of the First/Sole applicants, serial number of the Application
2 138 75,000 0.0 975000 0.09 Form, number of shares applied for and Bank Branch where the application had been lodged and payment detalls atthe address of the Registrar given balow:
3 138 38,000 0.00 1017000 0.10
1 140 3 86,000 003 1983000 0112 MAASHITLA SECURITIES PRIVATE LIMITED
— — : : 451, Krishna Apra Business Sguare, Netaji Subhash Place, Pitampura, Dethi - 110034, India
b 141 67,000 o.M 1350000 013 Contact Person: Ir. Mukul Agrawal
£ 142 65,000 0.0 1415000 13 ‘ Tel: 011-451 21?95: Fax: N.A
7 143 239,000 0.02 1654000 (116 - Email: ipo@maashitla.com
8 144 3,12,000 0.03 1966000 014 ._,EELIE,LE Investor grievance e-mail: investoripodmaashitia com
9 145 1,04,82,22,000 99.81 1050188000 100.00 - * Wehbsite: www.maashitlz.com
Total 1,05,01,88.000 100.00 SEBI Registration No.: INROOO004370
On behalf of Board of Directors
FOR, ANODNITA MEDICARE LIMITED
Sd/-
Place: Delhi Ms. Nutan Agrawal

Date: August 28, 2025

Company Secretary & Compliance OMicer

THELEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARE ON LISTING OR THE BUSINESS PROSPECTS OF GLEN INDUSTRIES LIMITED.
Disclaimer: Anondita Medicare Limited is proposing, subject to applicable statutory and regulatory requirements, réceipt of requisite approvals, market conditions and other considerations, to make an initial public offer of its Equity Shames and has filed the Prospactus with the Registrar of Companias, Delhi, on August 28, 2025 and thereatter with SEBI and the
slock Exchange. The Prospectus is available on the websie of NSE EMERGE at https:/'www.nseindia commarkel-data/al-upooming-lssues-ipo and is available on the websites of the BRLM at www. namolia.com . Ay potential investors should nota that investment in equity shares invalves a high degree of risk and for detaits refating to the same, pleasa rafer 1o

the Prospectus including the sectiontitled "Risk Factors™ beginning on page 28 of the Prospectus.

The Equity Shares have not been and will nat be registered under the U.S. Securities Act of 1933, as amended or any state securities iaws in the Uinsted States, and unless so registered, and may not ba Issued or sold within the United States, except purseant 1o an exempiion from, orin & transaction reot subjactto, the registration requirements of the Securities Act,
QHEE and in accordance with any applicable U.S. State Secunties laws. The Equity Shares are being issued and sold outside the United States in ‘offshore transactions’ in reliance on Reguiation 5" under the Securities Act, 1933 and the applicable laws of ezch jurisdiction where such issues and sales are made. Thera will be no pubic offering in the United Eta’.es.-J

Regional Stressed Asset Recovery Branch, MMWR, 6th floor, Baroda House, Behind Dewan
Shopping Centra, SV Road, Jogeshwari(W) Mumbai-400102,

M Fery FFTEry syEdVezy
E Eavrelke ofF B anoose
Email: sarmmwi@bankefbareda.co.in

E-Auction Sale Notice for Sale of Immovable Assets .uudsr.tha_sﬁuriti:alwn and Reconstruction of Financial Assets and Enforcement of

Security Interast A r of the Security Interest (Enforcement) Rules, 20032,
Motica = harety given ta the pubic in gensraland in particular b the Borgwar {5}, ¥orlgager (5)-and Guaranior (g} that the befow described immavable progerty morgsgedichanged fo tha Sacured
Creditor, possession of which has been taken by the Auihorized Officer of Bank of Barode, Secured Craditor, wil besold on *Asiswhene &7, “Asis whal is”, and “Whateverihere is” basis for recovery
of dues in below mentioned account's, The detalls of BerowersWortgagon GuarantorsBecured Asselis/ DuesReserve Pricele-Auction dabé & Time, EMD and B Increase Amount ané mentioned

bedanw -
r:; Name & Address of Description of the immovatle Total Dues Date | (1) ReservePrice &|  Status of Proparty
Borrowers! Guaranior’ Mortgagors progerty with known & (2] EMD possession Inspection
encumbsances, if any Time | (3} Bid Increase | {Constructive [ date
of Amount Physical)
E-auction| (Rs. In lakhs)
1 |Mis Unigue Senvices Alliances Data Cable Pvt Ltd. |Flat No 102, on 15t Sioar of Mot Mahal Co-| Rs T5.53 Lakhs a5 |+g00.200 1) Rs, 23.75 Physical 10-08- 2025
Flat No.501 , Abhilasha Aparimanl, Block Ma.A- [op Housing Sociely, Block € 37/74, on28.02.2019 + 14-00Hrs 2)Rs. 237
1675333 Ulhasnagar —4.21 004 bearng C.T.5. Mo; 23454 of shaet noc 500 onapplied interest 0 3)Rs. 0,75
Directors: Kurla Camp Road, Whasnagard, DisL) and ofher charges | 18-00Hr
(1) Shrl Nitin Appa Raut Thang, a_na-:lmanﬁunng about 975 Sq. FE§  from thenson
Block Mo C-836, Room Mo 1872, Kuda Camp [Superbuil-upares,
Road, Ulhasnagar—421005, Thane Encumbrance known fo Bank: Sociaty)
(2) Peapak Rellumal Chawla DungRg 4,72 lakhs
Near Moti Mahal, Block Mo C-37/74, Kurla Camg |(Mortgagad by Mr. Rajkumar Mahanram
Read, Ulhasnagar—421004, Thans Savani & Mrs. Barkna Rajkumar Savani)
Guarantors: Flat Ma %06, 151 Fioor. Manish Apariment 1) Rs. 10.05 i
ELiG, 2, i = | 10-08-2025
(1) Shrl Raj Kumar Mehanram Savanl Block Ma: A-211, Room No: 421 & 422, zr:lﬁ:;. 1.00 i
(2) Miss Sniha Raf Kumar Savan| CTS No: 23556 & 23557 of Village: I Rs, 0.25
(3] Smt Barkha Raj Kumar Savani Ulhasnagar -4, Dist.. Thane.
All are Rio Flat No. 302, Monish Co-Op Howsing | adm 625 S, P Suger Bilt up area)
Society, Biock No C-37/74, Near Bhafia Chowk, | Enembrance known o Baak NIl
KunaCamp Road, Ulhasnagar 421005, Dist, Thane. (Mortgaged by Mrs. Barkn : =
ged by Mrs. Barkha Rajkumar
[4) Shri Rakesh Sitaram Savani, Savani, Mr Rakesh Sttararn Savani & Mes |
[5) it Roma Rakesh Sawani ~ Roma Rakesh Savani)
Mear Mol Mahal, Block Mo C-3774, Kurla Camp
Reoad, Ulhasnapar —421 004 Thana

For detailed tarms and condibions of sale, pleasa relerhisit o the websita link hitps e bankofarcda.infe-gucticn him and onfine suction poriad hiips;\ebkray.in Also, prospaclive bedders may
contactiha Authorised officer on Mobile 8197230907

Sdl-
Date: 29.08 2025 Authorised Officer
Place: Mumbai Bank of Baroda

&
.
ot

FOR THE ATTENTION OF THE STAKEHOLDERS OF MISSION HOLDING PRIVATE LIMITED

FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy

Liquidation Process) Regulations, 2016
o e ) SCHEDULE - |

1

FORM A - PUBLIC ANNOUNCEMENT

Name of Corporate Debtor Mission Holding Private Limited

fHeguiation 14 of the Insolvency and Sankruptcy Board of Inala

27/09/1996 {voilumary Liguidation Process) Redulablons, 2017}

Date of incorporation of Corporate Debtor

Authority under which Corporate RoC-Delhi

Debtor is Incorporated/Registered FOR THE ATTENTION OF THE STAKEHOLDERS OF

D
3
g

SENTINAL CAPITAL LIMITED
L | Marne of Corporate Pérson SENTINAL CAPITAL LIMITED

Corporate Identity Number/ Limited Liabmty U67120DL1996PTC082287

Identity Number of Corporate Debtor

Address of the Registered Office and
Principal Office (If any) of Corporate

Registered Office address: 311, 3rd Floor,
Vardhaman Plaza Pocket 7, Plot No. 6, Sector

2. | Date of incorporation of Corporate | 27,/02/1901
Person

Debtor 12, Dwarka, New Delhi, Delhi, India, 110078 3. | Authordty under which Carporate | RoC - Mumbal
6/Date of Closure of Insolvency 31/07/2025 .| ‘Pomofia Incorporstedy Regotered - | o
Resolution Process i, | Corporate kiientity Number / LGOS aMHID] PLODEOSAD
7| Liquidation Commencement Date of [01/08/2025 (Order communicated to the Lemited Liability Identsty Mumber
Corporate Debtor liquidator on 28/08/2025) of Carporate Parson

D-BASEMENT, 195, ARCADIAN, N. €. P, MARG,
MARIMAN POINT, MUMBAL Maharashtra,
i, 400021

) ;';dizi'résé'uf_ﬂ'ieﬁaﬁi e
and Prncipal Cfice (if ary) of
Corporate Parson

Name and Registration Number of the
Insolvency Professional acting as
Liquidator

Mr. Hemant Sethi
Registration No. IP:
N01107/2021-2022/13628

IBBI/IPA-002/IP-

| 25/08/2025

| Laquidation Commencement Date
of Carporate Parson

T Marme, Ackiress, Email Addrass,

Telephone Mumbes and the

Address: C1/ 2846, Sushant Lok, Phase-1, &
Gurgaon 122002

E-mail: hemantmlsethic0@gmail.com
Mobile: 9899703132

Address and e-Mail of the Liquidator

| Mame - M. Sandeeg linvgytastfal Singnal
Registered Address : 313/314, Giri Shikkar,

Regitrstion Muemibier af the
|LEpuidatos

PGt Mo BE0Y, Opposts Goenka Hall,

J B Mg, Avelheri{est), Murmitad City,
Mabarashira, 400059

Email Id = sandecpBinghal@hobmail com

Address and e-Mail to be used for
Correspondence with the Liquidator

Correspondence Address:
AAA House, First Floor, 64, Okhla Estate,
Phase Ill, (Near Modi Mills), New Delhi 110020
E-mail: mhpl.irp@gmail.com

1t

Contact Number - Q20080027

Last Date for Submission of Claims Registration Number:

27/09/2025 (Thirty days from the receipt of
the Liquidation Order)

Notice is hereby given that the Hon'ble National Company Law Tribunal, Court-Il, New
Delhi Bench has ordered the commencement of liquidation of M/s Mission Holding
Private Limited on 01st August, 2025.

The stakeholders of Mission Holding Private Limited are hereby called upon to submit
a proof of their claims including any update on or before 27th September 2025, to the
liquidator at the address mentioned against item 10.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.
In case a stakeholder does not submit its claims during the liquidation process, the claims
submitted by such a stakeholder during the corporate insolvency resolution process under
the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016, shall be deemed to be submitted under section 38.
Submission of false or misleading proofs of claim shall attract penalties.

Date: 30-08-2025
Place: Delhi

BB/ 1PA-O0 S F-POOS TS, 200 -0 B 10920
&, | Last Date fof Subimission of Claens - | 24,/09,°2026

Matice 5 hersly given thal SENTIMNAL CAPITAL LINMITED has commencsd Voluntary

lguidation on fgust 25, 20028,

Thez stakeholders of SENTINAL CAPTTAL LIMITED @ré hereby cafled upon to Subamita proof

of their claims, on o before Sept 24, 2025, w0 the lquidator at the address mentioned

against itam 7.

Mg tinanclal craditors shall submif their proof of claims by electronle mesns only, Al other

stakeholders may subemitthe proof of claims in person, by post or by elactronic mean.

Submimsion of talse of misleading proofzof clalm shall attiact penalties,

Date: 30,/08,/2028 SANDEEP JAWAHARLAL SINGHAL

Place: Mumbiai BB/ IPA-00L/IP-POOSLG 201 V- 2018, 10920
(Violuntary Liguididor of SENTINAL CAPITAL LIMITED)

Sd/- Hemant Sethi
Liquidator in the matter of Mission Holding Private Limited
IBBI/IPA-002/1P-N01107/2021-2022/13628,
AFA Valid Upto: 30.06.2026

epaper.financialexprqqmmn‘. . &=
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E-TENDER NOTICE

E-Tender Specification No:-CE(C)-II/KRD/Tech/T-09(2nd Call)/3000061425/2025-26.

Name of work: Koradi TPS -

Work of supplying, installation, testing & commissioning of Air

Washer System in Jyot Bhavan in temple premises at Koradi.

Estimated Cost :

Rs. 1,37,57,672.00

Time Limit: 03 (Three) Months
Including Monsoon Period.

Issue Period :

- 31.08.2025 to 07.09.2025
upto 17.00 Hrs.

Last Date of Submission —
08.09.2025 upto 15.00 Hrs.

Tender Fee: Rs. 1180.00
Rs. One Thousand One Hund
Only. (By E-Payment)

E.M.D.- Rs. 1,38,000.00

red Eighty | (By E-Payment/RTGS/NEFT)

Contact Person: Dy. ChiefE
Tel. No.:- 8408889213, E-mai

ngineer (Civil), O/o Chief Engineer (C)-Il, M.S.P.G.C.L., Koradi.
| :cgmcivil2@ mahagenco.in

For further details visit our we

bsite : www.eprocurement.mahagenco.in.

Agencies are requested to register themselves for future E-Tender.
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ARKIRGENCO E-Tender Notice

handrapur Super Thermal Power Station MAHAGENCO,
vites bid offers from reputed and experienced Companies
b Participate in the Competitive bidding Process to following
D&M Tenders.

S. | Tender NO (Rfx No) / Description / Estimated Cost in
5 Rs.

1 |CHP-B / Rfx No. 3000061302 / Annual Maintenance
Contract for the work of Coal Stock Management & Hiring
of JCB machine with Labour for Rail Track clearing of
S/R M/c at CHP-B, CSTPS, Chandrapur for 2 years /
Rs.46630162.54/-

bove floated tender published in MAHAGENCO online
Portal. For the detailed Tender document, interested bidders
should visit SRM Website https://eprocurement.
mahagenco.in for Sr. No. 01.

Forany query Contact No. 8554991818.  gd/-

CHIEF ENGINEER (O&M)
CSTPS, CHANDRAPUR
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No. CEA-12011/350/2025
Government of India
Ministry of Cooperation

Election Program

The Co-operative Election Authority

09th Floor,
Nauroji Nagar, New Delhi-110029

Attachment of the Order no. CBA-12011/350/2025 dated 14th July, 2025 for conduct of election

Tower E, World Trade Centre

Issue Date 14.07.2025
Election No. 73/2025-26

A) General Information

Name of MSCS

Dr. Bhimrao Ramji Ambedkar Multistate
Cooperative Credit Society Ltd Thane, Maharashtra.

S/ Ao gR AR el . MRS Paw, Foot Reeed wrEww (R ?ﬁég
(‘HETTeT) g HII T oo S/ Seeien FRSER affer TR e SufR W,
PN FIER HFeE (‘TRIT) IRIFH H. 0%/033 G 4 LR, 023, M AR
it anfor R dew (“Ir) R TR IRTED . J/ T/ AmSy Gend-Naid- 2/ §/
AR/ 2023/ 96 i ¢ SN, 2033 T AT, HUA 33 T TOTHT T Ao
M T 2038-2034 BRI Afeh AgdTeT HIHRHIH e THGR TISTIel e, TR, GREga
R g RfEET 36(9)(3) TR, ST YFERGH @@ §6e 0 o/ Redised/

Registration Number & Date

MSCS/CR/1514/2024

Returning Officer

District Collector / Magistrate, Thane.

Post for which election being held

Board Member 07 (General - 04, SC/ST-01 &
Women - 02) Office Bearer 02 [ Chairman-1,
Vice Chairman -1]

Area of Operation
Regular Member

105

Maharashtra and Karnataka

Rt o e e
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This issues with the approval of Cooperative Election Authority.

Dr. Bhimrao Ramji Ambedkar Multistate Co-op Credit Society Itd Thane
Collector & Distrait Magistrate ( 1.A.S ) Thane

Sd/-
Shrikrishananath Panchal
Returning officer
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